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for “Twenty-eighth' substitute—
“Twenty-ninth” (1)
[Shri P, Ramachandran}
MR. CHAIRMAN: The question is:

“That the Enacting Formuls, as
amended, standard pert of the Bill.”
The motion was adopted.

The Enacting Formula, qas amended,
was added to the Bill.

The Title was added to the Bill.

SHRI P. RAMACHANDRAN: Sjr,
beg to move;

“That the Bil], a8 amended, be
passed.”

MR. CHAIRMAN: The question is:

“That the Bill as amended be
passed.”

The motion was adopted.

16.20 hrs,

COAL MINES NATIONALISATION
LAWS (AMENDMENT) BILL

MR. CHAIRMAN: The Housge will
now take up the Bill further to amend
the Coking Coal Mines (Nationalisa-
tion) Act, 1972 and the Coal Mines
(Nationalisation) Act, 1878,

THE MINISTER OF ENERGY
(SHR1 P. RAMACHANDRAN): I beg
to move:

“That the Bill further to amend
the Coking Coal Mines (National-
isation) Act, 1872, and the Coal
Mineg (Nationalisation) Act, 1973,
be taken into consideration”.

Hon. Members may recall that the
coal industry was nationalised in two
phases—coking coal mines were first
taken over under the Coking Coal
Mines (Emergency) Provision Ordi-
nance 1971 on 17-10-1871 and there-
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after nationalised under the Coking
Coal Mines Nationalisation Act, 1972
with effect irom ist May, 1872. Simi-
larly, the non-coking coal minesg were
taken over under the Coal Mines
(Taking over of Management) Ordi-
nance 1973 on 81st January, 1978 and
subsequently nationaliseq under the
Coal Mines Nationalisation Act, 1973
with effect from 1st May, 1973, A few
amendments were made to both the
Nationalisation Acts in September,
1973 to overcome certaip difficulties
encountered in actual practice. In
Apri} 1076, the Ordinance amending
the Coal Mineg (Nationalisation) Act
wes issued for the termination of ille-
gal mining operations, This ordinance
wag replaced by Coal Mines Nation-
alisation (Amendment) Act, 1976.
Even after this, it hag been found that
there is need to remove certain ambi-
guities as well as certain practical
difficulties which have come to light
during the implementation of the
Nationalisation Acts. The present bill
is intended to remove these difficul-
ties and expedite the payment of the
amounts to the claimants and the
ownerg of the coal mines. The main
amendments are as follows:—

(a) Certain amounts like dues on
account of the sale ot coal and coal
products effecteg before the date of
nationalisation of coking coal mines
and coal mines, subsidies due for the
pre-nationalisation period, and ear-
nest monieg and security deposits
made by the owners of mines with
the varioug authorities did not vest
in the Government on nationalisa-
tion even though these were collect-
ed by the Government company
upto a specified date and included
in the owners' gccounts after meet-
ing the liabilitles of the pre-
nationalisation period. A doubt was
expressed whether the wording of
the Nationalisation Actg covered this
exception to the asgets vesting In
the Government on Nationalisation.
It is now proposeg to clarity in re-
lation to the saig Acts that current
aspets vesting in the Government do
not jnclude such amounts.
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(b) The said Actg do not specity
the interest rate admissible on the
claimed amounts after the gppoint-
ed day. In the absence of such a
provigion, the secured creditors have
includeq in their claims interest gt
very high rates which, if allowed
will deprive the Jower priority cre-
ditars, mostly Government Qrgani-
tions and small suppliers, of their
accepted claims. It is, therefore,
proposed to insert a new section in
each of the said Acts to provide that
the interest payable on such claims
shall be at such rate not exceeding
the rate of interest accruing on any
amount depositeq by the Commis-
sioner of Payments with a nation-
alised bank or in the Public Account
of India as required under the said
Acts.

(c) It is proposeq to empower the
Commissioner of Payments—ap-
pointed under the Acts, (i) to autho-
rise the persong appointeq to assist
him under the Coking Coal Mines
(Nationalisation) Act, 1972 to exer-
cise all or any of the powers exer-
cisable by him under the Act. Such
a provision already exists in the
Coal Mines (Nationalisation) Act,
1973,

(ii) to transfer cases from one
Assistant Commissioner to another
or to himself;

(ili) to issue a notification in-
viting the owners, managing con-
tractors and such other . persons
who are ownerg of any machinery
equipment or other property which
has vested in the Central Govern-
ment or a Government company
under the Act and which does not
belong to the colliery owners, to
apply for the residuary amount
lying with the Commissioner of
Payments after seitling all the
claime,
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(d) It js proposeg to legalise joint
claimg filed by wotkers through
Trade Unions or through the officers
under the Chief Labour Commis-
sioner (Central) against the colliery
owners.

Such of the claimg as had not been
time-barred on the relevant date when
the management of the coal mineg was
taken over by Government and had
been flleq before the gpecified dates
but had been rejectegd merely on the
groung that such claims had become
time-barred are proposed to be restor-
ed and dealt with.

It is proposeq o prescribe a period
of sixty days within which appeals
against the decisions of the Commis-
sioner of Payments have to be filed
and to apply the relevant provisions of
the Limitation Act, 1963 to such ap-
peals. It ig also proposed to extend
the right of appeal to the colliery
owners.

The proposed Bill provides that the
period of three years after which un-
disbursed amounts shall revert to the
general revenue account shall be
counteg from the date on which the
last order for disbursement was made
by the Commissioner of Payments and
not from the date on which the amount
wag paid by the Government to the
Commissioner.

With a view to dealing effectively
with persons who indulge in illegal
mining of coal it is proposed to amend
sub-section (2) of Section 30 of the
Coel Mines (Nationalisation) Act, 1973
by enhancing the punishment of im-
prisonment from two years to three
years and of fine from ten thousand
rupees to twenty thousand rupees.
This would thus be a cognizable off-
ence and prompt action can be taken
by the local Government guthorities to
deal with such cases.

Some of the amendments are of a
proeedural nature and some are in-
tendeq to regularise the position as it
alréa8ly exists. In Both the caseg the
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object is to simplify the procedure for
payment of the. amount and to expe-
dite matters as much g possible. No
additiona] expenditure on the part of
the Government is involved,

With these wofds, I commend the
Bill for the consideration of the House.

MR. CHAIRMAN: Motion moved:

“That the Bill further to amend
the Coking Coal Mines (Nation-
alisation) Act, 1872, ang the Coal
Mines (Nationalisation) Act, 1973,
be taken into consideration”.

SHRI VINAYAK PRASAD YADAV
(Saharsa): 1 beg to move:

“That the Bill be circulated for
the purpose of eliciting opinion
thereon by the Ist August, 1878". (3)

*SHRI K, RAMAMURTHY (Dha-
rmapuri); Mr, Chairman Sir, the hon.
Minister of Energy has introduced the
Bill tp further amenq the Coking Coal
Mines (Nationalisation) Act, 1972 and
the Coal Minesg (Nationalisation) Act,
1973.

At the very outset, I would like to
point out that the former Govern-
ment, which ig being arraigned and
railed day in ang day out for allegedly
having taken the counitry in wrong
directions, wag responsible for the
nationalisation of the core sector of
our economy, i.e., the ¢oal mining in-
dustry. The entire credit for this far-
sighted step must go to the untiring
efforts of late Shri Mohan Kumara-
mangalam, one of the greatest sons of
India, who saw to it that the coal-
mineg which were being exploited by
the private sector were brought under
the public sector for the good of the
nation and the people.

The amendments proposeq by the
Janata Government are to be wel-
comed, particularly the amendment
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relating to the legalisation of juint
claims flled by workers through Trade
Uniong or through the Officers against
the colllery owners, and also for ex-
tending time for the preference of
claims. It jy common knowledge that
the érstwhile mine-owners had not
paid their dues to the Employees State
Insurance Corporation ang to the Em-
ployeeg Provident Fund. The arrears’
under these categories of dues from
the employers run into crores of
rupees. But, ‘it j5 really regrettable
that even after nationalisation guch a
thing should be allowed to persist in
the public sector. The arrears of
workers are mounting and after all
now only book adjustments are {o be
made. I do not understang why this
should happen now. I request that
the hon. Minister ghould look into this
and do the needful for eradicating
such a pernicious delay in the matter
of workers' dues in the coa'-mine in-
dustry, which is now exclusively in
the public secto:. Just as you have
Emergency Risk Insurance giving pro-
tection to the property of vested in-
terests during times of trouble, the
coal miners whose every day life is
endangered under the bowels of earth,
must be given special professional
risk insurance facility.

I hope that I will be within the
bounds of properiety if I refer to cer-
tain relevant issues concerning the
working of the Ministry of Energy,
especially when this House haq no
opportunity of discussing the Demands
for Grants of this Ministry thig year.
The hon. Minister is fully aware that
the Thermal Stations in Tamil Nadu
in particular, ang the Thermal Power
Stations in Southern States in general,
which are dependent upon coal, should
have a minimum 15 days stock of coal.
Now the coval stock in the Thermal
Power Stations in Tamil Nadu has
dwindled to three, four days' stock of
coal. It portends serious danger. You
know, Sir, that railway gecidents have
become the order of the day and the
strikes have also become g regular )

*The original gpeech was delivered in Tamil.
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feature. If due to any such reason
the coal supply is delayed, then the
Therma] Power Stations will have to
shut down, resul in gerfous dis-
location of econo activities. On
account of paucity of coal, if electri-
city generation comeg to a standstill,
all industrial- production comes to a
grinding halt. Agriculture will also
be the victim. I gppeal to the hon.
Minister that he shoulg take expedi-
tious gteps for replenishipg the dwin-
dling coal stocks of Thermal Power
Stations in Tamil Nadu.

Before I proceed further, I would
like to pay my compliments to the
hon. Minister of Energy for having
sanctioneq the Second-Mine Cut in
Neivelj Lignite Project.

Sir, I do not know whether I should
call it a wrangle or an unseemly con-
troversy betwen the Railway Minister
and the Energy Minister. When we
enquireq the Railway Minister about
inadequate supply of rail wagons for
loading coal, he replied that on ac-
count of snail pace loading of coal
from pitheads about 800 rail wagons
have got stranded near the coal mines.
I do not know who is responsible. I
request that the hon. Minister of
Energy should ensure that the coal,
which according to him is getting
piled up sky-high, is loaded on time
so that its supply iz not delayed un-
necessarily,

The hon. Energy Minister hails from
Tarmil Nady and though he was &
member of different political parties
at some time or the other, he is now
in the Ruling Janata Party. The
manner in which his own colleagues
in the Council of Ministers are laying
siege to his Department, 1 am afraid,
may make him a Minister without
portfolio shortly. The hon, Minister
of Steel and Mines, Shri Biju
Patnaik, hag openly expressed that
the Coal Mines must Le brought
under hig custody so that his
Steel Mills can work smoothly. The
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Agriculture Minister, Shri Barnala,
feels that since hydel power projects
are intimately connected with Irrige~
tion Projects, they should ge brought
under his tutelage. From such news-
paper reports I come across. I am
afraid that our Energy Minister may
be usurped of his Departments and
declared as the Minister without
Portfolio. ] hope that our Energy
Minister has the strength to thwart
such onslaughts,

In regard to the supply of coal to
another vital sector, i.e. the cement
industry, the Tariff Commission has
fixed s uniform rate, whether the
cement industry is located in deep
South or in far east or in distant
west. Whether the Singereni coal has
to go to a cement factory located far
away or the coal from: Bihar has {6
travel a long distance, there i3 no
discrimination in the rate. For ex-
ample, the Cement factory in Thala-
yooth in Tirunelveli District in Tamil
Nadu is the farther-most corner from
the source of supply of coal. The
cement industry, with this benefit of
uniform rate available to them, could
produce cement with some margin of
profit for them. The increase in the
coal price, which includes the railway
freight hike for coal, has hampered
their production pattern. Fifty to
Sixty Members of Parliament have
handed over a petition in this regard
to the hon, Minister and I request the
hon. Minister to look into this issue.

The coal mines were nationalised
with the avowed objective of national
good, The hon. Minister has accepted
on the floor of this House that the
Coal India Ltd. is {ncurring losses re-
gularly to the tune of several orores of
rupees. When the coal mines were in
the private sector they were making
profits. Why should they incur losses
as soon as they have been brought in
the public sector? Where is the difi-
ciency and what is the cause—It is
felt that natjonalisation is g anathema-
for the Janata Government. Is such
recurring losg in the Coal Indla Ltd.,
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due to the complicity of bureaucrats?
One bagins to wonder whether the in-
dustrialistse and the ersiwhile mine-
owners were showing profit after in-
dulging in tax evasion. Coal mines
are in the core gector and we cannot
afford to make them sick. The Gov-
ernment of India should defeat such
efforts, whether it is on the part of
bureaucrats or on the part of the erst-
while owners who are keen fo estab-
lish that the concept of public sector
is bogus and not in the nation's in-
terest. The  Government of India
should be committed to the growth and
development of public sector in the
country, which alone can save the
posterity from depravity.

The hon. Minister bas proposed
modification in the penal provisions
for illegal mining—more number of
years of imprisonment and Rs. 20,000
as fine. 'The people who indulge in
such activities are immuned to such
legal provisions. We know the number
of caseg lingering on  for years and
years against the industrialists. A
case was instituted against Shri Rama-
krishan Dalmia in 1958 and till 1968 he
could not be arrested. They are not
afraid of facing legal punishment, if
theiy purpose is served. All the loop-
holes in a legislation are exploited by
them. I would like to  suggest that
the provisions of law must be imple-
mented rigorously and vigorously.

1 am sure that the hon. Minister in
his reply to the Debate will refer to
the points 1 have raised. I conclude
my speech thanking you for the oppor-
tunity given to me.
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SHRI DHIRENDRANATH BASU
(Katwa): Mr., Chairman, Sir, I want to
say that nationalisation for nationa-
lisation’s sake is not good. We would
welcome it if it would come in a com-
prehensive way. This is a piece-meal
Bill.

It would be seen from the report of
the Public Undertakings Committee
that almost all the companies of Coal
India are running at a loss. It is sur-
prising. It has also been stated in the
Report of the Public Accounts Commit-
tee that coal worth over Rs. 3 crores
cannot be accourted for. It mught
have been stolen through the medium
of contractors. Some of my friends
who have just spoken said that smug-
gling is going on and coal would have
certainly gone to other places through
smuggling. Officers could not account
for it. This wag done in collabora-
tion with the contractors and the Offi-
cers.

Our hon. Minister, 1 believe, is very
sincere in his purposes, but mere sin-
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cerity does not bring fruits, Unless
the whole thing is reorganised, it will
run at a loss. Two or three years ago
there were heavy accidents in Chas-
nala aond other mines. The members
of the familles who died in the acci-
dents have not yet been provided with
jobs. The comu2nsation hag not been
paid o them in  full, whereas the
minister hag come forward f9r making
payment of compensation to the
owners. In page 5 clause 10 of the
Bill reads;

“In section 2 of the Coal Mines
(Nationalisation) Act (hereinafter
referred to as the Coal Mines Act)
in clause (h), for sub-clause (xii).
the following sub-clause shall be
substituted ...

(xii) all other fixed assets, mova-
able and immovable, belonging to
the owner of a mine, wherever
situated, and current assets, belong-
ing to a mine, whether within its
premises or outside,”

They have  almost taken away all
their assets from the coal mines. They
have got only the cages, nothing else.
Now they will get  huge amount of
compensation for land an¢ all that.
The workmen who have been thrown
out of employment as a result of
nationalisation in 1971 must be com-
pensated. Their compensation has not
vet been paid in full in this Bill,
provision should nave been made for
payment of compensation provident
fung and other dieg to the workers
who have been 'arown out of employ-
ment, These amourts showr he paid
io them in full,

Heavy smuggling is going on through
the contractors, as result of which
many of the industries, small and
medium, in the eastern region are not
getting supply of coal regularly. There
is shortage of coal and shortage of
power. Due to shortage of coal, most
of the capacity is not being utilised
by the small and medium industries,
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as a result of which these industries
had to lay off many employees. So,
arrangements should be made in such
a way that the loopholes are plugged.
During transit, coal should not be
stolen. These contractors were ap-
pointed 5 or 7 yea"s ago and their con-
tracts, have always been renewed.
Why not appoint new  contractors in
their place? These contractors in col-
laboration with the officers are steal-
ing coal. Otherwise why should the
coalmines run at a loss? Almost all
the government undertakings are run-
ning at a loss. When industrieg are
run by private people, they earn pro-
fifs. But why thould these bLig com-
panies run at a loss afier nationalisa-
tion?

In page 5 of the Bill,
has proposed thal the Commissioner
will settle these things. I strongly
object to it. One of our hon. friends,
Dr. Ramji Singh said that a high level
committee ghould be appointed for
this purpose. 1 quite agree with him
that we should not be dependent upon
one person, however honest he may
be, and there should be a high level
committee who will settle 1he dispates,
The payments are to be made on their
recommendations, so that there may
not he any loophole.

the minister

So far as the coalmines in Dhanbad
area and Asansol area are concerned,
they are not only running at a loss but
there is mismanagement. The Direc-
tor of Mines Safety sits at his head-
quarters in Dhanbad. He is sitting
tight in his office as a Governor. He
does not visit the coal mines even once
a month. It was reported that during
Chasnala disaster, he went there only
on the following day.

Chasnala was very near to Dhanbad.
Buf he could not go there on the same
day. He should have gone there with-
in a few hours. This is the position of
the officer, the Director General of
Mines Safety. The hon., Minister has
come forward to give him more powers
to deal with such matters. There
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should be also an  expert committee
with the Director General of Mines
8afety as the Chairman and they must
look to the gafety of the workmen of
all coal mines. Due to negligence of
officers, due to negligence of authori-
ties, due to mismanagement of authori-
ties, these coal mines are running at
a loss and even accidents happen al-
most every month. Such accidents
should not recur. If the Director Gene-
ral of Mineg Safety visits all the placeg
and finds out ways and means of
avoiding the recurrence of such acci-
dents, we would welcome it. The Re-
port on Chasnala is with you. What
does the Report say? Thousands of
people died, thousand of workmen
died. What does the Report say? Due
to inefficiency, due to incorrect finding,
due to the mistake of the Superinten-
dent and the top officers, the emplo-
yees were allowed to go down, That
should not have been done., and as a
result, such serious accidents happen.
So, I find that there is this difficulty.
The Coal Mines Minister is our friend,
Shri Biju Patnaik, and the Energy
Minister is Shri ~ Ramachandran, our
esteemed friend.

MR. CHAIRMAN: Mr. Basu, he is
also the Coal Minister.

SHRI DHIRENDRANATH BASU:
Not the entire coal mines. There
should be close coordination between
the two.

There is another point. Due to
shortage of wagons coal cannot be sent
here and there, it cannot be dispersed.
Dispersals are withheld by almost all
the companies due to shortage of
wagons. What can the railway
authorities do? What is the coordi-
nation between the Mines Minister?
So, 1 request the Coal Mines Minister
to Jook into the matter very carefully
and see that proper coordination s
there so that we can expect efficient
service from them, If you do not do
that, then what will be the result? The
result will be not only recurring loss
every year—the Central Government
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will lose crorez of rupees—but the
coal mines will be deteriorated. There
has been deterioration after nationa-
lisation, Nationalisation was done for
the benefit of the people. But instead
of benefiting the people, what has hap-
pened is, the cost has been increased
by 50 per cent. People are not getting
coal at reasonable prices. They are
getting at a price 50 per cent higher
within these few years. 1 do not
blame you only for this. I do not
blame the present Minister only for

this. But why should the cost in-
crease after nationalisation? Why
should not the public get coal at

reasonable prices? You must find out
a method, to see that the prices are
not raised. If you go through the
figures of price increases, you will be
surprised to find where we are. Prices
are increasing daily. This morning,
the price of milk has been raised by the
Delhi Milk Scheme  and by the hon.
Minister of Agriculiure and Irrigation
Everbody objected 1o if.

If there is proper and efficient
management and if you can see that
the cost of production of coal is reduc-
ed, then ang then only can you stop
the increase in price, You can even
decrease the price, if the heavy ex-
penditure js cut down. So many offi-
cers are there, who are not needed.
Please examine this.

Our hon, Minister hag gone to asan-
sol and some other coal mine areas a
few months ago. I am glad he is try-
ing to do something: but such plece-
meal actions will serve no useful pur-
pose. He should come forward with
a comprehensive bill so that the pur-
pose of the bill may be served. Thank

you.

R grow (wfege) ¢ owamly
witam, &1 RN AE T
fafirat (soimaw) fadas 77 =g =i
AW oy owed w4 ¥ ooy
faare smaa F & foq @St gy

£ | Far AW AN AIEAT
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ez & 1 omw Orad SR 9v AEw
qzY v vy # 7 @i awiow
o Susre FX arfE § fifufaie
g o "7 A w1 w7 8% |

w7 wEfEgd wrar 91 91 399
aga Wie ' oFEr ar fw fwad o
AU Fwd ¥ g SH gERt w9
TR qF | AfEmgw Fm o
¥ dyaw 7474 Mg oy qF, GvwAe
mar fak A ) W owEr Ame
Aqcd 4 fagre ¥, 79T SAW 3,
qew wior & fasrAqy & @ ww
q.EF AT AGE § ® @ (FUAT
99 g1 fa@dr ®war g 4
JAFT qE A3 FA AT + IWIET
g7 fage & AW, 997 AW ¥ &,
wEw gEW ¥ AW )

AT WA qwE & qrm gamfy
wgIEw, qgt Fraer gy §oagt s
agt famar & 1 A fHemma &
faTrm a9 g | fEge ¥ oI
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Fger grar § /fes g fege |
wieq fagre & swwr ff fadom
qg arx &wE A Agt Wil . A
wrifess & Ao ¥, wagraie
oz & foedy e w1 fafeeg-
™y s ¥ wed W owre &
urgfy &1 @7 gt & 0 mesw
& SFT T W ongdy o @Y &
g7 TH HH F T @ § 1w WY
W gk AW AfSm, ger saw §
waAT & wilE g fefemay
forzn ix =& | us-y WA
wredl 3w qwT W § 1 g A
a1v feq qg vgAr gEar & 1 gafew
B g8 Sunl ¥ T w& ¥ g
® &¢ W iy § 1 IOy FES F
T Mgy sy g | uw wmw groaar
qAAT WAL FT WY AEA FAd F
fefam gt % &t g%
g7 Trer §, gwy fadi & fewed ¥
fAd w1 oArgfs W & fag o
av 718 faew Wy a4 a9 9% &)
gw geir wva § fv osmoagew
FH | FRIIT AAT 7% &7 A
g & 1972 HFWR F UshAw
¥ wlg go O¥ FEAT @GIHAT B
GIETT F FA & wfew ¥ @ FY
fagr foas @z Wiz § @Edw
fro & 1 3g *9 ywET F oot
¥ foar mm g w¥r mddECE w1 dEw
mAde 7wy f& gmwr  angde
2 o7 omfawry afi R ) oTWoaTE @
3T @IEl T FW & FA F OF
AT AT AHFTC NG | T HFTC agt
qT FOT T § T IJAFT ARAATZV
FEET § 1T A T GHIT FT FEA
W ¢ fwew f& § spmifes &
TR § FAr |

qIgA FTHATY FT ] ) g ghT
gz 7 wzy § f5 o9 gawy yEde
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Wt & g T ¥\ gER EW
faare & 1 e wro gAY WY Ay
¥ @ ¥ oWl gwArw wigdr WA
fagre & gacddt & A ¥ ¥E
wiw aw fawfeon @ § ag T
Y q1 wrawT wdaw 1 qgt qgr Wy
FFTO &7 g AN ¥ o@eA &
AR AT FA AT TS QT M
T wred § 39 9T o wresr fawre
Fear aifgd | Ushmwer w1 W
e & 4% agd weeT § 4 a8 &
grask T § ) AT/ T faw ®
T WY FT OF ar@ wrafagi wv o
T SuTH FEF ST g ¥ v 7 4y w9
a3 | FAT AT AEE § R o§ -
g #%¢, feedft wrd & a7 qear A
TEAT FX TG FTUET aGAT § AT AT
T gwATs ¥ wgl w9 ¥ Twaw ¥
AET ARATHE FL TG WOHT G G |
4T quT WIT §F FFTT M FAFAC
W FT gy HT, oW ITET R
# gaT ®1 gw F4T 7

WAL WY wgA wy owar &
g g q AA WY § IgHT FF
fagi & sdg Frar & | & guad
wfud o=t A weAr agwr g o F
a1 & Fwgw f5 wmIoF ww
qwgdl &1 @ar Y @y § oo gwmy
wrg Fmmafed AWEEY gar s
IARI g W AT FFF & w0
uq5a? foa qidsr & @ ¥ gy
fe & magFadas & § gTwr ¢w-
AifnF 91 FF TOwT fzar 5
AT AALRANAF 919%F wHa<t ¥ foq
gt 2§ wegdl & fav Eeae
gr wt & qw waw ¥ fr oo
sl qfF a@ F am #
TART FHEL T FwEfen Twr AR
[ § W T6 A% w7 famrar
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¥ sg wwar § o woe A
Aagll & wwmifer  Sge aAr
w3 fodl 7T S aerar s w
f& wod e # fameg ¥ a=-
FiAfaE § ar ag W geETEE aT
gwdT & 1 WITHY OIET F) AT
W § a7 auw SISl w1 a6-
Fw T aifgw gaar fr & fadew
FIAT AT

7 WeET % Aty Fgw faguw wT
T FIAT |

SHRI AINTHU SAHOOQ (Bolan-
gir): 1 am thankful to you, Mr.
Chairman, for giving me this oppor-
tunity to gpeak on this Bill. Though
my name was listed earlier also, I
was missing the bus all the time.

I welcome the Bill. At the same
time, I sympathise with the Minister
because he hag taken a ailing baby
of the previous Ministry. The
nationalisation was made for the sake
of nationalisation and it is an ailing
baby. According to the Economic
Survey, there is a loss of Rs. 45.49
crores. The total amount of loss up-
til now will be about Rs. 100 crores
and the accumulated loss will come
to Rs. 1000 crores. We had a great
hope when nationalisation was done.
We were thinking at that time that
things would be set right. Instead
of that things have become bad and
now they have become worst,

In the Indian Express of 1st May,
there is a big news item about big
scandal of coal at Dhanbad.’ You
will be surprised to know that 30,000
quintals of coal had been caught by
the Civil Supply Officer and the
Deputy Commissioner, Shri Devdas
Chhotray, because this was ynaccount-
ed, unauthorised and unclaimed. The
coal was discovered packed in 45,000
gunny bags. You will be surprised
to know that th& is being done by
big business houses as gtated by the
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Deputy Commissioner. Such types of
affairs are going on in the nationalis-
ed coal mines. It ig an economic
loss. Coal is calied the black dia-
mond. It has become a betrayal of
our economy. I was talking to the
Delhi people the other day. They
told me that the Janata Government
"should give us five items at cheap’ cost
ie, wheat, rice coking coal, kerosene
and oil. Now, the coal prices are
going up. Certainly, it will hit the
consumers of poor communities. If
the people revert to wood, there will
be ecological imbalance and the whole
place will look like Rajasthan desert.
That is why it is time now also to
ask the village people to burn coal
or gas in their houses instead of wood
for cooking purposes. In Israel, you
will find the desert has been convert-
ed into a green forest and the climate
completely changed.
cut all the trees in the past because
there was freedom to cut trees and
now government is doing afforestation.

I want to draw the attention of the
hon. Minister to a few things. In
regargd to the Sudama Dih- colliery,
you know how the previous Govern-
ment put everybody in difficulty.
There was a contract with Poland
worth Rs. 17 crores and now it has
gone up to Rs. 65 crores. As to how
much coal they will be producing, it
will be only 2,500 tonnes. This is the
condition of the colliery. The
nationalisation of coal is always like
taking over an ailing baby. In the
public sector, we have got nine big
units out of which six units are mak-
ing a profit which js eaten away by

the Coal India Ltd. and its subsi-
diaries,
The hon. Minister has rightly

brought forward this Bill to plug the
loopholes and take care of the working
of coal mines, Dr. Lohia, when he
was alive, had said that there should
‘be nationalisation but not for the
sake of pationalisaion. Nationalise
the gick units and see that it makes
profit. In Great Britain, they have
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said that nationalisation has become
* @ luxury for them. We should aveid
nationalisation’s

nationalisation for
sake and misuse the poor tax payers
money. As regards Rs. 1000 crores
which we are losing, it is the poor
tax-payers who are paying. Nationa~
lisation for nationalisation’s sake will
not help the growth of our economy.
You will find in today’s paper that we
are going to lose 2 million man-days
in every month due to labour unrest.
This is the figure of man-days losh
Again, this is what the Economic
Times says: “The production hits
about Rs. 500 crores mark this year
due to pabour unrest.” I would re-
quest the hon. Minister to see that in

respect of those industries or those

coal mines which are losing, he is
earnest about cutting down the un-
necessary expenses and improving
their working. With these words, I
support the Bill. * : ;

it gW 37 ATTTae aTEA (HeEHT)
Tamafa wEted, welt gu WAy g
st TwRra oY, S, qE-of e A

@:ﬁﬁf@a%mﬁﬁ?ﬂwgn
ﬁqsﬁ af:ma”rmmmg,
fF TLAFTr W AFAE R AL
TR AT mﬁw g AL
AT [AT A § 1| A AR ALAF
F oo § @ § AR a@wr &
fady § glwr <@ &1 afew o sl
TEEF § qg T faegw

ACFTOFT § | FEFT T LA -

g FE WY | TEIFIT AT AT
g 5 awarest w9 & & geagay faa
deqr § 1 A N faeger e w0
TIAT HATAT FL A TRITFI G |
ATHA FTHIT FT B, AL FT IR
T #7 fqamaer M qF A6
F I W AR q Iq0! TLAFN]
8, qg FHI TG G aFaAT § | A Al
FAY qar€ Ay AT g St UL
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Fr afvamr ®7 af 47 gTaHrSiaRr USy
FIIT ATAT H | AT FT FIAT AL
FXIEN | 3afad ITLEF T F qATH
9T FIGHT HAA g H I FT q@97T 2 |
STA (3 FT & ATd 54 97 § S gy
s e g ST AT W =AAET SrAr
%1 3% O1% TLEI AR AT T &
fasy qfiufadl 41 wsw 2
ST GIERT HEHT ¢ 98 ARA g, I3
qsiafaat & afents %7 %, fE aEwfas
q F FET FAGL AE § F7d 7,
M ST THr 7T a1 9§ Wi &
femi % 77 9w Far gom fF ot
A FHI AT A 7L 9 THar g ATy
faeft &fa w=wr I AT SRT GUE
anrt &y gfee mwfad g gafan
FET ARIT 98T FI ¥, a3 i1
afeeit & frer w7 ¥ ard sk @ A
fawar = # == 2@ 21 wig fog
qF ® ZN, ®Eer 27, m g, S|t
FLFIT A GAT Fgf 7T 1 g gqear &
HOFTT F G @ ag AT € g1 0,
ITF HA-AET  TAT AT 2 | TF T
fasty &= w qFT grar 3, S§iq ﬁ? am"?‘r:r‘f
F VAL 2 I g 2T F T &1
a1 famd = e g, A1 FTA FT
TR I, & AW & FUET 7 7, Ry
wmm%% fastt et 3 a1 grar &
| arwiE d WF & wwar g?
ST ®FS & GEAT FGATL fa‘gr( |
LT H W9 g 7 faar, wdmg oy
faam, 97 & fawaT ag 9& ¥ =9 qr sar
STOYET &1 W %Y 59 arg #0 s
F49 &1 #fow F1 wE g x5 a7 qmer
T 31 W 8?7 UF a8 & o7
HeqT A1 ART FIAT T, W gAT 7%
AFI #I, A1 w%2 FAr F, froeqw
fafesst wx  falefed a9t =er o
IS, BT F TEE, BT AT [T
IHT WA W FIE w48 g Sirs
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ag fagar &1 gSee 1, zrer w1 gafqT
TAAET ZT AT ATE ATHIT HT GHITT
THAzZ gr | afwa fazar w17 zrer
1 FAfST s@EET A1 SATTERT M
HETRAT & AT HIA FAFT FT HATE
AT F At weer=iT Far g, safk
T ABTT HRIITT FIAT & AT
M-I, SE-AF, TATF-9Fd HIT
Strad &1 giagmt & ﬁq——w aﬂla;fw
AT FT WT 47 5@T 21 39 faAT
aEsiTs da A< ms;“mzﬁrvr F gaTa
qT FIFTL F1 w40 gfezwror § afeat g
FHTAT T |

T+ SFTN &7 T8 JSTAT 197 & |
# st gt sitAar g, wfww g
faad  ari & § FZw fr qne amm &
HA ST F AR & F1E Zia-T5 507 &7
yac fwar s, A1 29 s B any
11z faqa ¥ =2=zuz HIERE I
woe SN & 91T () H war v 2
fF ot art emwaE @ Wy g, =
gsitfe@ faar s § ozF zrem-
TS g T F, AU AT 45 UmT 4TH
gA, A1 WT 97 %67 & g wom
THE K19 1 AT A § UF &7 F1
TFAI AIFAT gﬁvrr v wrfav | FTHT
FE ST @rg?

o)

AT Traara fag § Sve am odr 2
TH SH IATE & 729 A4 £, wigh woarey
o5T7 {951 A7 § =w2d wardy aﬁ
a¥ &3 3FEW F wa fav g #
99 FT TEIAT WILG AT T 5 q

?fé"F Z, ¥ 39% 75 AT 3F AR H
T 97 gU €, 39 ¥ arg Sy w e E,

IF & ?TQT RMAT @IF 5 | S =707 sy
T FAql TE 2, F 3a9 wiaqarrs

AR arFgaz g s fgg ¥ d gz
AT GAT & 1 ArodfTo faegr =1 ==y
ferq WY 7T ) wE o=z Tarear

£
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fa=rT arer & waEd a1, {ea §e

_gstafadl & faams @99 FTaT 1@
gl & #EsFTd AT O F&L Qv

Tga ¥ & a8 wiel R U ¥ g©

Wiy | RE f@U 9 &7 gerr ®%ar &
TE | ‘

& 5T A wEar g s fagad
T AT §, HAL a8 ULIEH T # (&g
gr, e & safa & faw &, "sgd
F gl & fay g, IS0 98 HEW
Furx & fem gy, fasft & 9T Qe ane
% forg g1 AT avdeln da F1 A
F wary ¥ fag gy & 5w @7 audd
TET gHT =TeT | afww 47 ag |
gl gl & f s gw dw w8
a1 Fo A=, o THErEd, gAry Fa
F1 gag o 919 € AT Al Wi 98 39
a¥ ¥ 5 &7 I a1 g wlwn gd
swo & fa sisar wiEt %1 gfee o foam
& AT I GLETT JA (T 1T 39
qT FTAETEN HT |

zT A= & a9 § 37 fadqw av
quga T ;T Hi fawma & gy
FIaT g f& Ay ar fewi ¥ osear ardf
TAMISAT F7 T G2Y, GUISIEATT &7
M g wiT fasy 9 9v Q=
QAT FT TAS A% Fa BT qATE § Fo77y
F fC Tw el s a fagf
w3, f5m @ g1 aEsifos 89 § @9
arer u1e g0 AT sitd il @
& =gat g % fage & e da ¥
ST A%TT 9 T LA § HUAT Fq.97
FAT FT TST AT & AT §B-T5 77T
7z T g, g aar &% 9% w19
FT TG 8, TF qFAT FT 17 99T T
g femr sy, agl & aser fZar sy
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aF gt g & omd aey feA i |
ST arEl AEIH T F AT T AT
gtz &1 ageit o

MR. CHAIRMAN: The hon. Minis-
ter, how much time would you take?

SHRI P. RAMACHANDARAN:
Fifteen-twenty minutes,

MR. CHAIRMAN: Three more
Members are there. I would like to
accommodate them.

SHR1] K. S. CHAVDA (Patna):
I+ the House agrees to etxend the
time beyond gix, that is, about half-
an-hour, then we shall finish it.

MR. CHAIRMAN: Is it the plea-
sure of the House that the time be
extended by half-an-hour?

SEVERAL HON. MEMBERS: Yes.

MR. CHAIRMAN:
upto 6.30 P.M.

So, it will go

SHRI K. GOPAL (Karur): Or till
the Bill is disposed of.

= W AFw g (TrEET)

- gy 9gRT, T g F FIC AT

AT AT § ST F gudT § F ger
EAT § | WA T HTAT I FJT ST
g1 Jfsa o FET g e arer
HSET § ag AT AR 9GT g | T T8
A7 97 W A 97 g1 ST ASEH
w1 9gT FET FET AT oY fF g
gaerT at Fw gaTe faw g 1 SfEw
TEN AT | gger AT TF FAT F ®O H
A FwEY & fewr ot & At ¥ i fax
ag T [T § agi Tamer gy W g
A 7T § o gu TwweE aEa 6

graE SET afw ¥ § agity 3w 3wy

& ar ot agy feafa 8, 88 4% w7
wraerg | 59 g  fAwas awr
FTr & HIAG 9gT 27 TIH HIT 40
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TR 29 o 9¥ F FAT AT T 84
w3 AT 94 Ty T FT & 1 I
T a1E AT o A[7E §, TR AT
F1 gav & Sfea f6T off @emw a@ ¥
T g F1E gfEETa a@ T@loe |

gaaT g &Y, &g IV AV & & HIA

gfegr fafmes s gawr faam & @ &
T gg A @I AT 4 A & qww ¥
FTH FT T 97 AfFa € dF &7 7G)
fermm eter g a3 wem. w@r § AfwA
A & 1 T ger faan S

-GN AT AT S OE W wnar

I F T Y w O faar war g §
g fF £7 AT TTH AT TSA & |

o ang T gan 99 g6y

Hgl & AT qGT G HATH gAT N

ST ASgR qGT T ¥ FH FL L@ A, A
auf ¥ @ gU F I FY q@F NGl @
TAT | S &Y 9 qUT 9T FETET W4T |

gL AGEL A M | FHY q@ AV &

T § #T S 4 g § Y Aifer wegy
§ I W HT I TAMW 9T gETAT AT
#1T gHfay gerr mr f5 3 97 & 7=
FoarE TG A LW =T F wfuwrd
T o 1 Y R o Ao A ¥ g
T, ST T F WHEGT AR FW gL,
T w0 81, 99 § ST v g ¥ &

famar @ a1 9ot §rd W A w9gL

STF U arl wIe St g &

TG A ST HAYHT AT 7€ FL THd

¥ T wwgd ®1 ger faar @
maﬁ‘rm‘q’@m AT G
gheaT g2 ot g AN 99 qHT ST

ﬁ&r qEAT § FATATT AAT 947 1 ~ .
g #T 9 @S gET g ar @ . L

TS qF Tl S g Al 99 F qET ;T
gaTe | o agd 5 s aeT sw

s a1 99 &1 gt & are difsg o
I U ATl ATEETY FT forer qear § Afw
97 gaml w1 fagy & w3 = srar g1
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HfFT AW qrEl T w7 faer
wmummwﬁ%ﬂ’(aﬁww:ﬁm
g GO, TET T ST ST SRR
qg AT AT & ) ST a8l wer

CoAHET § ST FT ST JEAT A9AT 9

AT gHeAT & | ST IW @ §
fagr 9w & st & oy ga?:#r Y Frr
HI ST GHFST R T AW 7 TE g
TE ST 1 ST wEER 9Y ¥ faw @y

FEUT T ST F $IT F1E FHATET TEY

g 1w AT ¥ AW oad). s Y
¥ 5 o o S T F R fag
T ¥ frew dvg adt & frar mm wk
fore aeg Asg & @t 7AW 9w guT
frar mar o mw A AT @M ? W
St TEAL S & FI qUAT Hferger
ST gT & 4T HT FT W7 a7 g
I & qTd 9T I @ T ? § 1w
§ FgaT gt 5 =T 9 FY G FEC
A AT 78 faaw oY 99T, 59 S
Fgt & A S ATEST @ A ¥ 97 Y

&SI I ATEl FT BT |7 97, ar

AT R AR @R P afeamw
HT 97T AT & A T I Afgwiet
93 grar SiEe, afe § mEwr ad
FE@ & a1 ST B gERY, ITFIUR
AFTAT FATEY, T FT THH FAZY |
afr ag grar agi § wife aferm fagre
Fr freft @ ¥ afy #1% we< & ar
H & T T gl faoelt & Fefue
aF S & QW g | AT " AR T
St & 97 & fag § w=Y g awar, § a7
HTCT I I TG TAAT FTEAT ATHT g8
F T AW Q@ § S At a5y
N 9T aF 97 wfawtEl 7 oge
T oY R A o § 7Y @ a5 w9

-7t fopa & @ €Y waw @ i o9 A qg

UM qF AW T g 9™ 1 AU Iy
FaT #1 Ay oo & fou #@k &
agl wrEl arg weg? § 5 &7 wwe
forar o <gT & S & fEgaAl Fv owir ¥
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[ T §7% o

fax gy O W | W AT
wfus dar AF § afeT 99 F o garwr
2 97 79 TW AeNr d¥ F T &
e ®ATd F7 WG AATATANA
MY ANFCRE? IAFTANAAZIANT
w1 g | o fadaw ww gt 9%
e § & w9 F1 w5 wiyw Frore
fatas adi wrar g 1 & =T § R
@t wfaFEry § 37 w1 WY 919 =
& FW FL | ;G EYOAE /Y g
aifgg dwyrde gi K g g 1 afx
FrgaFR AT A F@ FarsT W
fqams w9 ¥ FH FEA FEAE
FEAT arfgg | @ g AW A AY
ary § W g § 97 o7 W@
A ®Y A AT Fifgy

T ol % arg § fagdas w1 quda
wTATE |

SHRI A. K. ROY (Dhanbad): I
would like to say one thing. We
could not have a full-fledged debate
on the Ministry of Energy in this
Budget Session and so we have got
only one opportunity to speak some-
thing on this Act....

MR. CHAIRMAN: You will be
called after Shri Balbir Singh.

SHRI A. K. ROY: The debate
should b» extended.

MR. CHAIRMAN: The House has
to take a decision for extension.
v’

At asEe fag (Hfrgrge) -
gamafs Ay, F@aT @ il F TE-
w0 # Wt gfeat w7 wf o 3 X
Tt & fam A wgry & 9y dwmeA
Frdasr Aw fear & 1 odlmwor @Y &
ag &1 g wrfge ? gasy o) dar §
ag 7z & T a9 #) 76y W o e
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frar &% offe SY gamT TmAe dwee
T gavrafy 957 <} & 7g Are TIwr
T Ffgg ¥l sy Y a7 ¥ @3
e § fas g9z & fody o gaw
1 aerawesr frar war §) ¥fwg
FTAT IA FT AV Rresyasor P e
I8y 7 AT AT gT ALY D IF | VAT
aid agf fas @) ow A &Wi W
gear wygar faaar o7 g@TT A
2 7 BT o7 gArwr o A g &
A AT A AR F AN T E
gragr / A 158 3gH #Y IEE &
fr fawdy gewrw & oiw ®: T ¥
TEIIFT & 7. § fHgar g4 fi
fradY wexdr A1 Fgr w3t rw dT A
Fw fear f5 awa qae ¥ 912 § 99
T ? OF @ ¥ oW IeE \2e
q% & 7g Wl 9"y g¥ qET WA
IT ¥ UGHIRIT FAT 67 qA H
agell gL T FA0 FA0 AT FT F
3Iq% R § ATA g% AW fH5¥ wF 9T
gy ? A% AT Ay € F 479 A7
N ag \ﬁ]w wE § 92T A9 AT
TRGFLA TN F AT el 7 A
TAT TATHRF T 147 JF AN FY T )
qTT G WAL AT AT AT qaAgly
D AT 77 W g7 gAY P o
weor & Atz wagdl F Ava g wagd
& & FXT FEA  FT FrAq A7 q47
ag w5 | APRT iy 7T wagd K A7 qAr
Faw ar umEw A8 frar 31 G 73
gar g5ar § F @t qar =t 7 7y
¥ g o F1a¥ wI@ AT YT A7\
ag frar | ag "wga aara & fager
HATY AW EA T w4y F ) w7 qALT B
A qdfr qFgdr 75 fadr A1 wiaa
#v7 T 7af 7g wf 7 fgrgewa gfaan
F 97 qFFT § § ot i gg0Er wraan
Rt &) @A gw a@ﬁaﬁ HrAAT-
HIA FT CAT § qY TH 31F 4T § AW
FUAT wfET | AT QAT Far
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w1 ¥ A 97 wEd § v v g
qTEr AF 9T AT § W1 TR A wy
& fr drw g arw wge o § o
mﬁa‘wﬁfsﬁem&v‘r,a‘r & g
TTEY 2 wRy ¥ | wa femiw wET § A
T T 3§, ww o & Ay &
Ffew w9 & AT FiF § & wEr
§7% 919 97 guT & W AR 3R O
q3 § a1 #Y7 z¥ arg § fao fee-
77 3 i A 3w F S AT oEwe
forg wTor W O) wmer awq aX WY
qg a7 77T & wiv €2 & w o &
FT YTt 24 5w ardr foufy & fag
Fto fsmdare & 1 a7 a1 Fie W ot 7
wg fr Fwen ww a1 gar & WiT Ew
FTHr Faer fager wdY o § ar faw
ug 52 fF vy § qu o7 Wr § 9t
IT K1GAT FET FAT F1AT & W% 47 FE
o awg ¥, Afsw oEr ar@ T g
g Fa1 & f faaiy 7 fanlt aver & foor
famt 7t T3Enz aar foat wiat & ot
|77 TR I 97 T famt waw g
J FET WEEW W AT g 8,
=it 1 7t o7 9 a7 weeT =rfen f
zaw faw og fowwgre & afes gar
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SHRI A. K. ROY (Dhanbad): I
shall glick only to the provisions of

the Bill.

1 wonder whether there. ig any
necessity of changing this Bill in the
House. Will it remove the bottle-
necks retarding the progress of the
industry? I do not think it will do
s0.

With the coming of the Jantta
Government everywhere there is a
sort of liberalisation. 1 should say
there is a wave of liberalisation. There
is liberalisation jn licence, in import,
in corruption, etc. It also aimg at
liberalisation of giving more money,



415  Coul Mines

[Shri A. K. Roy]

more compensation to the ex-owners.
Thig js the sole motive of this Bill
This Bill does not protect the interests
of the workmen. It doeg not help the
workmen to get the amounts due to
them expenditiously. But this Bill
aims at giving more monhey quickly
and liberally to the ex-owners.

In Clause 2-—Current Assets of the
Bill—they have excluded specifically
‘money, assets of the ex-employers'.
1 would like to tell the Minister that
in most of the cases in the colleries
the liabilitiegs are more than the
assets. These ownerg have not paid
provident fund. They have not paid
all the dues of the Bihar Government
from their assets. They have not paid
the workers dues. They have com-
pletely damaged the mines. The total
amount of dues ang liabilities would
be more than the assets. Today you
exclude the current assets from all
their property, from all their wealth.
Tomorrow when your Compensation
Commissioner evaluates and finds that
the liabililies would be more than the
assets, how will you compensate that
thing? What control will you have to
do that kind of a thing?

So, Sir, 1 oppose this Bill for this
reason. Until and unless the total
assessment is made by the Compen-
sation Commissioner or by the ex-
perts as to what would be the liabi-
lities, what woulg be the assets, etc.
We cannot realy advise the Govern-
ment to liberalise its control, its an-
chor, on private enterprise,

T would like to tell you one thing.
Here they have gaid this, In the
origina] Bill, previously, what they
have said was this. They have said
that only the claimant has got the
right to go on appeal. They have
smid, it i only the claimants who
have got such a right to go on appeal,
if they are dissatisfied with the judg-
ment of the Compensation Commis-
sioner. Bul here, what they say is
this;: Both the claimant and the
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owner can go on appedl. What hap-
pens is this. The poor worker gets
some award. The BCCL, CIL, ete.
may decide not to go on appeal. The
poor worker will never be able to get
justice there.

So, Mr. Chairman, Sir, T would like
to impress upon you about this diffi-
culty which they are facing in the
coalfields,

1f the Minister really wants to do
justice to the workmen, he gshould
amend Clause 9 of the Coking Coal-
mines Bill. What does Clause 9 say?
It says: Regarding ali the tribunal
awards, al] the gratuities, every-
thing, of the workers’ dues, in respect
of the old company, the new nation®~
liseg company wil] have no liabilities
to discharge if the worker ig dis-
missed if it is proved that the worker
is dismissed unauthorisedly, illegally,
even if his case is decided today, he
will have to seek employment from that
old company which is no more there.

If he has got claims of gratuity, he
cannot get them from BCCL. He has
got to go to that owner who is no longer
there. That ig the position here. In
this way the entire justice was heing
denied to the entire old workmen,
We nced to amend this now.

Only last month, in March, the
Supreme Court gave a judgment, The
case was like this. The BCCL ap-
plied against the award of a tribunal.
They said: We are not liable to pay
anything to the workmen because we
are not to take over the liabilities of
the previou. management. This was
their contention. The Supreme Court
gave a unique judgment. They said,
your workers are not liabilities; your
workers are your assets. So, you are
duty bound to take the entire res-
ponsibility to accommodate the wor-
kers today.

MR. CHAIRMAN: Please conclude.

SHRI A. K. ROY: I need two
minutes more, because 1 like to tell
all these things t0 the hon. Minister.
This js the only opportunity we have
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to point out these things, and we are
from the coalfields. Duily we are
battered from all sides. So, I request
you to give me two more minutes,

MR. CHAIRMAN: No please, Please
conclude in one minute.

SHRI A. K. ROY: A number of
hon. Members said, the coal industry
is going into loss and this and that,

Only today you see what has come
in the Times of India. In the front
page there is a big news items regard-
ing coal scandal, I know this. A
month  back 1 was there. Some
people came hurriedly 1o us and they
told us: *You see in Bagha, you see
in Jharia, thousands and thousands
of gunny-bags of coa} are lying there,
You should intervene.” I immediate-
ly got it checked up. I informed the
Administration. The entire thing was
caught. We don’t know how much
quantity was smuggled before. But
today nearly 90,000 bags were found.
They were lying unclaimed. There js
nobody to claim anything, We do not
know to whom that coal belongs. We
don’t know how that coal has come
there. You make an  enquiry
thoroughly. You will find that the coal
involved is coking coal. Where from
hag the coal come? How long the
smuggling of coal of this {ype went
on? You may say that captive min-
ing is one of the reasons. For that
only 30 per cent of the coal used to
be extracted from the mines where-
as 60 to 70 per cent of the coal could
be extracted. You know, Mr. Chair-
man, coal is a wasting resource. Once
you take that out, it cannot be
regenerated,

So, the necessity arises to stop this
waste of precious coal. We have to
nationalise it. In collieries, till to-
day, captive mining is going on. And
you would be surprised to know that
80 million tonnes of coal is burnt in
Dhanbad District alone. Nothing
could be done about it. Anyway, I
would like to tel] you that to-day the
position is this, It is said the cost of
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labour is 70 per cent of the total cost
of coal produced. I would like to
ask-—~What is the character of this
cost? After nationalisation, there is
complete unproductive overhead on
coal, They have eliminated the pro-
ductive capability of workmen. So,
I ask the Minister that instead of
bringing in this type of a Bil] so as
to give money to the ex-coal-owners,
he will kindly bring in a more effec-
tive Bill go that the coalmines which
are gur biggest assets could be saved
and thereby our country can prosper.

SHRI P, RAMACHANDRAN: Mr.
Chairman, Sir, 1 am very happy to
note that a number of hon. Members
have participated in the discussion
and they have tried to give some
suggestions also.

I woulg like to dispel one or two
doubts raised hy the hon, Members in
the beginning itself. Mr. Ramamurthy
from Tami] Nadu has raised a doubt
about the nationalisation of the coal
mines. I can assure this House that
the Policy of the Government is not
to go back upon it. Nationalisation
is an acomplished fact and there is no
ditution of nationalisation in this res-
pect and it would be effectively Im-
plemented.

Che other hon, Membery also raised
a Joubt about the availability of coal.
W:th regard to the availability of coal
in the Southern States for feding the
power stations, it is true that there
were some hottlenecks in transport.
That has been sorted out and now you
will find (hat there is free flow of
coal to the Southern Power S‘ations.
Evear day before yesterday, when 1
was in Madras, the officers came to
me and told me that the other prob-
lems are removeq now and coal Is
coming on time.

About the Bill gome of the hon.
Members have raised one or two
point; under the impression that this
Bill {5 aimed at helping the ex-coal-
mine owners. Unfortunately, there
seems to be some misconception In
this respect. Ex-coalmine owners get
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the last priority in the matter of dis-
bursemen: of compensation. 1 would
like to place before the House that
whep the compensation is decided,
the amount that is available with the
Compensation Commissioner is being
disbursed or will be disburseq in the
foliowing order:—

1. Workers’' due is the first prio-
yiiy which will inciude provident
fand, wage, pension, graluity etc.
That is the first priority with regard
io compensation payable;

2. Second priority is unsecured
debts. Mostly  the nationalised
Banks have advanced the money to
the ex-coalmine owbhers.

3. Third priority is the amounis
advanced by the Central Govern-
ment during the management
period for running lhe mines,

4. Even in the fourth priority (a)
the sum due to the State Govern-
ments by way of royalty, debt, rent
ete. )

(bYamounts due under the Work-
men’s Compensation Act and

(¢) Deductions made by the em-
ployers from the salaries and
wages for provident fund or welfare
funa.

5. Fifth vpriority is: all other
claims inciuding the supplies,

Then only, if any money is left afler
meeting the ¢laims in the above order
of priority. that will be paid to the
owners, managing contractors and
raising contractors, if any.

So. from this, T would like to im-
press upon the Memhers of this
House that coalmine owners are not
going to be benefited by this amend-
ment. They only get the last priority
and it is only to help and to see that
the other people get not only the
priority but also adequate compen-
sation, in inter-State rates are equa-
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lised so that the interest that is going
to accrue to the money that was de-
pusited with the Compensation Com-
missioner must have enough interest.
Otherwise there may not be enough
money. The creditors have advanced
money at a very high interest, namely,
15 per cent to 168 per cent. We want
to bring it to the level of interest
that will acrrue to the deposits made
from public funds or any such
thing. That ig why this provision 1
made in the amending Act. It is with
a view to help the various priority
claimants in the matter of compensa-
tion.

Then, Sir, we have brought abou!
one or two provisions in order to ex-
pedite the compensation payment.
Ever gince nationalisation—for the
last four to five years before the
Janata party came to power—the
total number of cases disposed of is
only 9,000 out of 82,000. Whereas in
the course of last eight months after
this Government came jnto power the
number of cases disposed of is around
16,000. Our aim is after the passage
of this Bill compensation will be paid
within the next eighteen to twenty-
four months. We want to see that the
compensation js paid as quickly as
possible so that thoge who are suffer-
ing—the priority sectors particularly
—should not be made to suffer more.
That is why we have brought forward
this amendment. It ig more to help
the people rather than to help some
vested interests.

Some hon’ble Memberg raised the
point regarding current assets etc.
There was some ambiguity in the
definition of those things. We wanted
to make it explicit so that people will
not go to the court and go on having
enlarged litigation. So, we have tried
to define the curernt asséts so as to
make it easier for the disposal of
claims,

Mr. Chairman, hon'ble Members
also raised certain points about cor-
ruption nepotism, prices, scarcity of
coal, etc. I would like to tell the
House that during 1977-78 the coal
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production has gone uyp. Apart
trom that during 1977-78 we have
despatched to various consumers 4
million tonnes more coal than the
previous year, that is 1976.77. Our
stock position at the eng of 3lst
March this year is 125 million
tonnes. So, the hon’ble Members will
appreciate that adequate quantities
of coal are available. May be be-
cause of some other reasons we have
not beem able to despatch coal to the
neeay rilaces. Because of closure of
Gomia factory production of coal got
aftected for three to four months
during The last year but in spite of
that the coal industry has done well
during the course of Jast one year.
My ministry officials and myself have
personally visited the coal mines and
made personal appeals to the workers
to put in their best to increase coal
production. Ag regards gsafety and
other measures, I would like to say,
that during the year 1977-78 as com-
pared to the previous year the acci-
dent rate was not only less but also
the casualities; were jess. Even if &
single person dies, it is very tragic
and we are sorry for it, but at the
same {ime step by step we want to
see that these accidents are minimis-
ed and the safety measures are im-
plemented to the best degree possible.

Sir, as regards corruption, we have
recently opened a vigilagce and an
inspection cell in the Ministry, They
have been asked to make periodieal
surprise visits to the various coal
companies and producing places and
detect the malpractices, if any. When-
ever any specific instances are brought
% our notice, we take expeditious
action.

During the course of the debate,
number of points have been raised
by many hon. Members. For lack of
time, 1 am sorry I will not be able
to meet all the points raised but in
a way, broadly, I tried to cover the
salient points raised by our friends
in this House, The number of points
rajseq are about the corruption in
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some of the companies and I can
assure this House whatever gteps are
necessary to put down corruption in
the coal industry, we are doing it.
Mr. Roy mentioned about some scan-
dal in one of the places. 1 would
like to tell this House that the distri-
bution of coal in the local areps is
done by the State Government and
whenever any instances are brought
to our notice, we immediately darw
the attention of the State Government
to that effect. About illegal mining
also, some points were raised. It is
true there were a lot of illegal min-
ings which were going on in the past.
But after we took over, we tried to
draw the attention of the State Gov-
ernments and instruct them to treat
this as a law and order problem and
we have been in constant touch with
the Chief Ministers of the States
where the coal mining is taking place.
And at official levels also, our Secre-
tary iz keeping in touch with all the
Chief Secretaries of the various States
and we are trying to put down illegal
mining. 1 cannot gwell upon this
more because cases are pending with
the Supreme Court. I do not know
when the judgement will come.
Either today or a few days later it
may come. But after the judgement
comes, if there are any difficulties
experienced, 1 may come to this
House again to get anction for cer-
tain steps that may have to be taken.
But as far as the coal industry is
concerned, we are trying our best to
see that it is put on a proper place.

Some hon. Members have mentioned

about the losses and about the
arrears. ... (Interruptions)
SHRT RAMDAS SINGH:. There

were a lot of corruption cases and
illegal mining also.

SHRI F. RAMACHANDRAN: I
was menioning about the illegal min-
ing and on this point I have already
told and also about the retrenchment
and other problems that were raised.
After we took gver, not a single per-
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son was retrenched from the coal
industry and jn fact on the other
hand we are trying to fing out whe-
ther we can legally and also without
causing any hardship to anybody
employ more people. But, unfortu-
nately already we find in a number
of places surplus labour and our
problem is to deploy these. surplus
labour to the places where there is
more work, it is not our intention to
retrench anybody. When the oppor-
tunities arise, we would like to em-
ploy more people; when the produc-
tion goes up, we want to see that
more opporiunities are given for em-
ployment of those pecple. ... (Inter-
ruptions)

SHRI RAMDAS SINGH: 1 am told
that about 30,000 workers had been
retrenched during the Emergency.
They were working in those mines
and at the Joading points. I want to
know whether they would be rein-
stated or not.

SHRI P. RAMACHANDRAN:
About the retrenchment of 30,000
workers, I do not know whether they
were retrenched during the Emer-
gency or prior to that even. Those
cases wil] have to be gone through
and then seen tha' justice is done.
Suppose 1 start employing those who
were retrenched earlier for various
other reasons, then there will be no
end (o it. Unless we formulaie firm
policies of getting these people back
to employment, it will be very diffi-
cult. I do not want to make any
commitment for the simple reason
that there @mre Jakhsg of people un-
employed. If 1 just make a relaxa-
tion for a particular place without
proper examination, it will be open-
ing the flood gates in this point.

About the new coal mines, as and
when we find the need for producing
more coal, we are ganctioning new
schemes also ang whenever we sanc-
tion new schemes, certainly more
opportunities wil] be given for new
employment also. But these are long
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gastation period projects and they
have to be cleared by the Planning
Commission. We have {0 embark on
new coal mines mnd when new coal
mines are started there will be more
opportunities for new employment.

At Tyava fog wuma (gaiewg)
% FrlamEe awin ¥ eyt vow 5
HT T, & 77 1w wTEAT o agiw
wANCTIadz 2gF gAr MR g ?

SHRI A. K. ROY: Unless and until
scope for employment is created, how
can we give more employment? That is
what he means to say. What is
happening in coal mines is this.
Miners and other productive  wor-
kers sre going out of service _and
retiring or they are retrenched. But
we fing that non-productive workers,
parasi'es, those people are coming
through different doors, with the
resujt you are always loaded with
over-employment; that is unproduc-
tive over-employment. That is why
we say that you should follow certain
procedures so that the entry to your
colliery must be through productive
workers,

SHRI P. RAMACHANDRAN:
Yes. Even in this regard we are
giving certain npew guidelines with
regard to employment; it must be
production.oriented, We are attend-
ing to that. The hon. Member can
rest assured that no unproductive
labour will be employed in the com-
ing months, whatever might have
been done in the past, we want to
see that productive labour ig em-
ployed more and more. With these
words, I commend the Bill fo the
House,

MR. CHAIRMAN: Before putting
the motion for consideration to the
vote of the House, 1 shall put the
amendment moved by Shri Vinayak
Pragad Yadav to the vote of the
House, amendment No. 3.



425 Coal Mines

Amendment No. 3 was put and
negatived.

MR, CHAIRMAN: The question

a8

“That the Bill further to amend
the Coking Coal Mines
lisation) Aect, 1972, and the Coul
Mines (Nationalisation) Act, 1973,
be taken into consideration.”

The motion was adopted.

MR. CHAIRMAN: 1 shall put the
clauses to vote. The question is:

“Thet Clauses 2 to 18 stand part
of '%e Bill.”

The motion was adopted.
Clauses 2 to 18 were added to the Bill.
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Clauses 18 gnd 20 were added to the
Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI P. RAMACHANDRAN: 1
beg to move;

“That the Bill be passed.”
MR. CHAIRMAN: The question is:
“That the Bill be passed.”
The motion was adopted.
18.40 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday,
May 3, 1978/Vaisekha 13, 1900 (Saka).



